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LEGISLATIVE ASSEMBLY. 

W.:, the undersigned, Members of the Select 
Committee to which the Bill further to amend the 
Indian Income-tax Act, 1922, was referred, have 

Pa 8 NOlI. I-VII. oonsidered the Bi~ and 
par the papers noted In the 

margin, and ha.ve now the honour t.o submit this 
our R(lIJort, with the Bill annexed thereto. 

2. The Committee held a preliminary meeting 
on the 4th da.y of Maroh, 1933, a.t which the 
Honoura.ble Finance Member expla.ined the attitude 
of Goverrunent towards the Bill. Government, 
he said could not accept the Bill in its presen' 
form and found the bala.nce of the opinions ro-
(\eivcd on cirulation of the Bill. to be against it. 
A t the same time Government recognized that 
there waR a considerable volume of opinion in 
favour of the provision of some more extended 
form of appea.l than WaR to be found at present 
in the Act, and if a. satisfactory schem? ~~ld be 
devised which would Dot involve prohIbItIve ex-
penditure or advelRely affect collection of t~e ta~, 
Government would be prepared to consIder It 
sympatJ\(~t.icallr .Go~ernment could ~ut agree 
to any alteratIOn 1Il mcome-tax c.)llectlon p.t'oce-
dure in tho lower stages, a.nd WG uld insist on the 
recirculation of the Bill even if an II.pparen~ly 
sati8factory scheme for II. new appellate authoIlty 
was evolved. 

3. A subsequent moeting of t.he Committoo was 
held during the spring SeKSion of the pJ'{][;{mt year 
at which no further progress was rt,'Corded, but the 
Member in Charge undertook to prepare redra.fts 
of the Bill. 

4. During the present Session a ~otion was 
ma.de for the continuance of the BIll, and tho 
Committee again met on the 10th August, 19?4. 
At that and subsequent meetings an a~ter~tlV'e 
draft of the Bill prepared by the Member .m Ch~rge 
was discussed. In the course of these dISCU86lOWI 
it became clear t,ha.t no solution acceptahl~ to both 
the Government and the authors of the BIll would 
be forthcoming a.nd in theSt] circumstanoes the 
latter ha.d to recogniso tha.t there Wa..B small cha.nce 
of any Bill being passed into law durm gthe present 
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Session. The Government, however, sta.ted that 
they were proposing to seeure the servioes of one 
or more Income-tax Experts from the Brit.ish 
Inland Revenue Department in order to oonduot 
an exhaustive examination of tho Indian Incomo-
tax system and that thoy would be fully pro-
pared to call tbe special a.ttention of those Experts 
to the opinions which had been expl't'l886d and the 
dissatisfaction which was fHlt at the absence of any 
outside a.ppeal on qU(J8tions of fact. 

5. In the light of this assuranoe the Seleot 
Committee recommend thll.t apart from the pre-
sentation of this report by the Member in Charge 
of the Bill no further motion on the Bill be made 
during this Session. 

6. The Bill was published as follows :-
IN ENGLIBH. 
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A 

BILL 

FurtM, ro ametld tlw Indi.(l." bU!Ome·to.x Act, .1922. 
WHEREAS it is expedient further to amend the 

Indian Income·tax Act, ]92'2; It is herehnll1llot- XI of 1911t 
ad as follows ;- • 

1. (1) This Act may be called the Indian 
Short. tit.le. t'xtent AmI Income-tax (Amendment) 

C()mnl(ln(~.tnll.'nt.. Act,193 .. 

(2) It extencis to the whole of British India, 
including British Baluchistnn I\nd the Southal 
Parganas, and applies also, within the dominioDl 
of Princes and Cbi(,fs in India in aJliance with Ria 
Majesty, to Brit.ish subjects in thoBO dominions 
who nrc ill the service of the Government of 
India or of (~Iocal authority establishetl. in the 
exercise of the powers of the Governor Gtlneral in 
Council in tlmt behalf, aud to all other servants 
of Hi. Majesty in those dominious. 

(.3) It sha.lI come into· force at onoo. 

2. In se<:tion !i of the IllIlia'~ Ineomo-t!\x Act, 
1\)22 (horeiuafter refnrred Xl of la2l. 

Amendlntmt" .,£ Hldioll to as the slLid Act) the 
5, Act. Xlof HI:!:!. following S\lb'R~ctiona 

shall be inserted, namely;-
" (7) 'fhere sh!dl be cOllstituted for each 

district or di\'ision or a specified area 88 
t.he casr~ may be u tribunal to control the 
aSBessmellt of income-tax, to h(~ar a.ll 
appeals aga.inst Buch 818£lssrnent, Ilnd 
~enerally to execute the Act. 

(8) Such tribllnal shall compris(\ a judicial 
officer not below the rank of Distriot 
Judge, a membpT ()fthe legal profession of 
not leas than 10 years' IIta.ndin~ appoint-
ed on the nomination of the District Bar 
Associo.tion, and where a High Court 
exists upon the nomiUlttion or tlw High 
Court Bar Assooiation and a member of 
tho District Counoil or Municipal Com-
m.itt<~e appointed at 0. joint meeting of 
those bodies. 

(9) Such tribunal shall decide a.ll questions 
by a. lllajority provided that it shall be 
competent to the tribuna! or the majority 
of its members to refer any question for 
ciecision of the High Court. 

(10) For the purpose of ,1eciding IUJ.)' qu('.stion 
refern>d to it for decisioll it shall be com-
petent to co· opt allY person Rp6cially 
COllversa.nt with the 8ubjl~t. Upon lIuch 
co-option the person so ClO-opted shall 
become a member of the Court for the 
purpose of d~idi~ the qU6Ation ref~rred 
to it of wlnoh It may take upon ltself 
to decide." 



8. In section 23 of the said Act,-
Amcndmctlt of sect.ion 

2:1, Act XI of l\l:!2. 

(i) in sub-section (1). after tho words "If 
the I neome-tax Officer" the words" with 
the concurrence of three or more II.8ses· 
sors II shall be inserted; 

(i1:) in sub-sedion (2). after the words "If 
the Inoome-tax Offioer II the words " with 
the ooncurrence of thr~e or more 1I.8Se8-
Bore " shall be iuserted. Il.ud 

(iii) in sub-seotion (3), after the words" In-
come-tax Officer ". where th~y first OCCUl'. 
the words "in the presence of three or 
more assessors if the assessee so desires" 
shall be inserted. 

4. In section 30 of the said Act, for the words 
" Assistant Commis-

Amendment of IIIlctiolJ' "h h 
30. Act XI of H122. SlOner , w erever t ey 

occur, the words " In-
come-tax Tribunal" shall be substituted. 

6. In section 31 of the sa.id Act, for the words 
" Assistant Corwnis-

AUlendm6ut of section· .. h h II, Act XI of I 1l22. Sloner , w erever t oy 
occur, the words "In-

come-tax Tribunal" shall be substituted. 

OJ. lb. S. 1'1. 

6. In scotion 32 of the said Act,-
Amendment. of M6otion 

32, Act XI of 11122. 

(1) in sub-scction (1),-
(a) for the words "an Assistant Com-

missioner" the words "the Income-tax 
Tribunal" shall be substituted; and 

(b) for the word " Commissioner" the 
words "High Court" shall be sub-
stituted ; 

(2) in Bub-scotion (3), for the word " Com-
missioner" the words "High Court It 
shall be substituted. 

7. In scotion 33 of the said Act, for the word 
" Commisaioner ", wher-

Amendment of !l8ct.ion ever it oocurs, the words 
33, Act X I of 11122. "High Court" shall be 

substituted. 
8. In section 37 of the said Act, for the words 

" Assistant Commissioner 
Amendm6nt ,o,f • .,ction and Commissioner" the 

17, Act Xl of H122. d ,. IT' wor s ncome-tax rl-
bunal both General and Special and the High 
Court " shall be substituted. 

9. In Bub-section (2) of section 66 of the said 
Act, for the words II one 

Amt'ndm,1O' of M'ction hundred rupees .. the 
66, Allt Xl 01 H122. word~" fifteen rup6e!i" 

sha!l be substituted. 
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